366

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1132 of 2024
IN THE MATTER OF:

Deepak Applicant
\ersus
State of Haryana & Ors. Respondent
INDEX
Sr. Particular Page No. ]
No.
1. Response on behalf of Respondent No. 4 i.e. -3

Deputy Commissioner, Panipat

2 | Annexure-R/1:Authority Letter dated 01.09.2025 L}

3. Annexure-R/2:Copy of minutes of meeting 5_g

4. | Annexure-R/3 :Copy of Letter dated 01.09.2025 910

of Superintendent of Police, Panipat

Date :
Filed

Through

(Rahul Khurana)

Advocate-on-Record

Supreme Court of India

Off : A-174A, 2"%Floor, DefenceColony, New Delhi-24
Mobile No. 9811894060

e-mail : rkhuranalegal@gmail.com




367

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1132 of 2024

IN THE MATTER OF:

Deepak Applicant

Versus

State of Haryana & Ors. Respondent

%

RESPONSE ON BEHALF OF RESPONDENT No.4 i.e. DEPUTY

COMMISSIONER, PANIPAT

MOST RESPECTFULLY SHOWETH:

1. That the present response is being submitted in compliance of the

directions issued by Hon'ble Tribunal vide order dated 17.07.2025
to prevent setting up of industrial units/RMC Plants illegally in
District Panipat.

a. That the present response is being filed through Bhupinder
Singh, Regional Officer, Panipat, who is duly authorized and
competent to file the presentreply on behalf of the answering
Respondent No. 4. Authority Letter dated 01.09.2025 is

annexed herewith as Annexure-R/1.

. That the Respondent Nos. 5 to 21 were inspected by the Joint
Committee consisting of officers from CPCB, HSPCB, and the
District Administration, as constituted by the Hon’ble National
Green Tribunal. As per the report of the Joint Committee,
Respondent No. 5 had obtained Consent to Operate (CTO) from
HSPCB but was found in violation of environmental norms.
Accordingly, an Environmental Compensation of ¥6,50,000/- was
imposed on respondent no. 5,.which has already been deposited
by the said unit. Further, it is respectfully submitted that
Respondent Nos. 6 to 21 had not obtained Consent to Establish
(CTE)/Consent to Operate (CTO) from the Board, and closure
action has already been taken against them by HSPCB.

3. That a meeting was held by Deputy Commissioner Panipat with all

the concerned departments on 01.09.2025 in compliance of
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Hon’ble NGT Orders dated 17.07.2025, in order to ensure that no

Ready-Mix Concrete (RMC) Plant comes into existence without

obtaining Consent to Establish (CTE) and Consent to Operate
(CTO) from the Haryana State Pollution Control Board (HSPCB).

The folowing directions were issued :

a)

b)

d)

District Mining Officer, Panipat has been directed to monitor the
supply of conctruction material only from licensed sources.
Monitoring of such suppliers shall help in detection and
prevention of illegal operation of RMC plants.

Departments of  Municipal Corporation, Public Health
Engineering Department, Irrigation Department & Public Works
Department shall ensure that all Ready-Mix Concrete (RMC)
plants installed for Government works have valid Consent to
Establish (CTE) and Consent to Operate (CTO) from HSPCB.
These Departments shall procure material only from such RMC
unitswhich hold valid CTE/CTO from the Board and requisite
permissions from other concerned authorities.

That in the event any illegal Ready-Mix Concrete (RMC) plant is
found operating, the concerned Department shall forthwith
intimate the Regional Office of the Haryana State Pollution
Control Board (HSPCB) for initiation of necessary punitive and
regulatory action in accordance with law.

That the Town & Country Planning Department has been
directed to maintain regular vigil over any illegal establishment
of Ready-Mix Concrete (RMC) plants within its jurisdiction and
to initiate immediate proceedings for their demolition, in
compliance with the directions of the Hon’ble NGT. Further, it
has been directed that in case any application for regularization
of land use is received, the Department shall ensure expeditious
processing and grant of Change of Land Use (CLU)
permissions to RMC plants, so that Government works do not
suffer on account of procedural delays.

That the Indian Oil Corporation Limited (IOCL) shall direct all its
sub-contractors to obtain requisite permissions from the
Haryana State Pollution Control Board (HSPCB) and all other
concerned Departments prior to commencement of operations

at site, and to ensure strict compliance with the prescribed

environmental norms.
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f) That the Haryana State Pollution Control Board (HSPCB) and
the Town & Country Planning Department shall conduct regular
inspections of construction projects in District Panipat to ensure
that the ready-mix concrete being utilized is procured only from
RMC plants holding valid Consent to Establish (CTE) and
Consent to Operate (CTO) from the HSPCB.

g) That all Regulatory Departments related to construction
activities shall mandatorily impose a condition in the
permissions/approvals granted to construction projects to the
effect that the Project Proponent shall procure and use ready-
mix concrete only from RMC plants having valid Consent to
Establish (CTE) and Consent to Operate (CTO) issued by the
Haryana State Pollution Control Board (HSPCB).

Copy of minutes of meeting are annexed as Annexure — R/2.

4 That the office of Deputy Commissioner, Panipat is actively
coordinating with all concerned Departments and stakeholders to
ensure compliance of the directions of this Hon'ble Tribunal and
remains committed to initiating timely and effective remedial action
to prevent the setting up of such illegal Ready Mix Plants in District
Panipat.

5. That Superintendent of Police, Panipat has conducted survey of
Respodent No. 5 to 21 and vide his letter no. 40042 dated
01.09.2025 reported that only one RMC Plant M/s VRC
Construction Co. is operating which is having valid CTE/CTO from
HSPCB and all other RMC Plants are not in working condition.
Copy of Letter dated 01.09.2025 is attached as Annexure-R/2.

In view of the above, it is most respectfully prayed that this

Hon'ble Tribunal may kindly take the present response on record.

Regional Officer, PCB, Panipat

(For Respondent No.4)
Date : 02/ 07/ 9025

Place : Paulpat




From

Subject:-

Ref:

3 7 O A-V\MQ‘EWA ‘—K-jf_

Deputy Commissioner,
Panipat.

Regional Officer,
Harvana State Pollution Control Board,
Panipat.

No.2925/M.B. Dated:- OI'U"/K‘

Compliance of Hon’ble NGT Order dated 17.07.2025 in
O.A. No. 1132 of 2024 titled as Deepak Vs State of Haryana
& Ors.

.o - o o, -

Your Office Letter No. HSPCB/PR/2025/1559-60 dated
11.08.2025.

[n the above said matter you are authorized to file response on

behalf of the Deputy Commissioner, Panipat within the time period.

Deputy Commissioner
Panipat
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e HARYANA STATE POLLUTION CONTROL BOARD

s g

=== SCO No.55, SECTOR-25, HUDA, PANIPAT

| /4 Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbroprigmail.com
No.HSPCB/PR2025/\§ 86 -G Y Dated oi/o‘%] o ¢
To

The Commissioner, Municipal Corporation, Panipat.

The Executive Director, IOCL, Panipat.

The XEN, Irrigation Department, Panipat.

The XEN, Public Health Engineering Department, Panipat.

The XEN, Public Works Department (B&R), Panipat.

The XEN, Panchayati Raj, Panipat.

The DTP (Planning), Town and Country Planning Department, Panipat.
The DTP (Enf.), Town and Country Planning Department, Panipat.

The Mining Officer, Mines and Geology Department, Panipat.

5000 =1 OGN R LA BIE

Sub: Proceedings of meeting regarding compliance of NGT orders dated 17/07/2025 in O.A.

No.1132/2024 titled Deepak Vs State of Haryana & ors. held on 01/09/2025 at 12:00 PM in
conference hall, Mini Secretariat, Panipat.

Please find enclosed herewith the copy of proceedings of meeting regarding compliance of NGT
orders dated 17/07/2025 in O.A. No.1132/2024 titled Decpak Vs State of Haryana & ors. held on 01/09/2025 at

12:00 PM in conference hall, Mini Secretariat, Panipat.
beke
\ AR
Regional Officet] B

HSPCB, Panipat

DA/Copy of proceeding of meeting

Endst.No.HSPCB/PR/2025/ 1 §G § Dated: g { [a 9 f Qod§

A copy of the above is forwarded to the Deputy Commissioner, Panipat for information. please.

'/X

{ i
i

e
Regional Offici] *]
HSPCB, Panipat
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Office Note

Sub: Approval of Proceedings of meeting held on 01/09/2025 at 12:00 PM in Mini
Secretariat, Panipat-regarding compliance of NGT orders dated 17/07/2025 in O.A.
No.1132/2024.

Please find enclosed herewith the copy of proceeding of meeting held on 17.07.2025 at 12:00
PM under the chairmanship of worthy Deputy commissioner, Panipat in conference room, Mini
Secretariat, Panipat for compliance of NGT order dated 17.07.2025 passed in OA no. 1132/2024 titled
Deepak Vs State of Haryana. The proceedings are submitted for approval, please.

[l

RegioRsl Offic ?’,7

HSPCB, Panipat

Deputy Commijssioner,

Panipat Lg‘(?
Ro hspe
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Proceedings of meeting regarding compliance of NGT orders dated 17/07/2025 in O.A.
No.1132/2024 titled Deepak Vs State of Haryana & ors. held on 01/09/2025 at 12:00 PM in

conference hall, Mini Secretariat, Panipat.

At thé outset of meeting Deputy Commissioner, Panipat welcomed all the participants and
asked the Regiona! Officer, Panipat to take up the agenda items of meeting one by one.
Regional Officer, Panipat briefed the house about the orders dated 17/07/2025 passed by
Hon'ble NGT in OA N0.1132/2024. The agenda items were discussed in detail during meeting
with all the stakeholder department presentin the meeting. The list of participantsis attached
as Annexure-A. After detail discussion following directions were given by the Deputy

Commissioner, Pantpat-
a) District Mining Officer, Panipat has been directed to monitor the supply of construction
material only from licensed sources. Monitoring of such suppliers shall help in detection

and prevention of illegal operation of RMC plénts.

b) Departments of Municipal Corporation, Public Health Engineering Department, Irrigation
Department & Public Works Department shall ensure that all Ready-Mix Concrete (RMC)
plants installed for Government works have valid Consent to Establish (CTE) and Consent
to Operate (CTO) from HSPCB. These Departments shall procure material only from such
RMC units which hold valid CTE/CTO from the HSPCB and réquisite permissions from other

concerned authorities.

¢) That in the event any illegal Ready-Mix Concrete (RMC) plant is found operating, the
concerned department shall forthwith intimate the Regional Office of the Haryana State
Pollution Control Board (HSPCB) for initiation of necessary punitive and regulatory action

in accordance with law.

d) Thatthe Town & Country Planning Department has been directed to maintain regular vigil
over any illegal establishment of Ready-Mix Concrete (RMC) plants within its jurisdiction
and to initiate immediate proceedings for their demolition, in compliance with the
directions of the Hon’ble NGT. Further, it has been directed that in case any application
for regularization of land use is received, the Department shall ensure expeditious
processing and grant of Change of Land Use (CLU) permissions to RMC plants, so that

Government works do not suffer on account of procedural delays.
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e) That the Indian Oil Corporation Limited (IOCL), Panipat shall direct all its sub-contractors

to obtain requisite permissions from the Haryana State Pollution Control Board (HSPCB)
and all other concerned Departments prior to commencement of operations at site, and

to ensure strict compliance with the prescribed environmental norms.

f) Thatthe Haryana State Pollution Control Board (HSPCB) and the Town & Country Planning

g)

Department shall conduct regular inspections of construction projects in District Panipat
to ensure that the ready-mix concrete being utilized is procured only from RMC plants

holding valid Consent to Establish (CTE) and Consent to Operate (CTO) from the HSPCB.

That all Regulatory Departments related to construction activities shall mandatorily
impose a condition in the permissions/approvals granted to construction projects to the
effect that the Project Proponent shall procure and use ready-mix concrete only from RMC
plants having valid Consent to Establish (CTE) and Consent to Operate (CTO) issued by the

Haryana State Pollution Control Board (HSPCB).

--Meeting ended with vote of thanks—
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Amexve- R)z

I'rom
Superintendent of Police,
Panipat.
To
The Regional Officer,
[laryana State Pollution Control Board,
SCO No.55, Scctor 25, HUDA, Panipat.
No. oou Dated o|.09.2028
Subject:- Compliance of Hon ble NG T order darted 17.07.2025 in O.A No. 1132 of
2024 titled as Deepak Vs State of Haryana and Ors.
Memo:

Please refer to your office No.1559-60 dated 11.08.2025 on the subject

noted above.

2. [n this rcgard, it is intimated that directions received vide your office
memo under reference have been issued to all concerned in this district vide this office order No.
37166 dated 14.08.2025. On receipt of report from SHOs it has been transpired that only onc
Ready Mix Plant in the name of VRC Construction Company, Village Dadlana, Panipat is setup
with the permission of CTE/CTO from HSPCB. It is further submitted that except this no Ready

Mix Plant is in working condition in this district without permission of CTE/CTO from HSPCB.

14
Cobpg. (thg‘nd{’rSingh. IPS)

EncK: .. ordee Supcrintendent of Police.
Panipat 28.08.2025,‘_?
lindst No. dated =

A copy is forwarded to the Deputy Commissioncr. Panipat for information
and nccessary action.

(Bhupender Singh, IPS)
Superintendent of Police.
Panipat 28.08.2025

G Scanned with OKEN Scanne
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